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5‘. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDER /B AD

DATE__OF__ORDER__:__04-03-1998.,

Betuwewn :-

B.Venugopal

Y ﬂppllcant
And

1. Union or India, rep. by its
Secretary, M/o “ommunications
& Chairman, Telecom Eommission,
Sanchar Bhavan, 20, Ashoka Road,
New Delhi -~ 110 001,

2. Tha Sr.Dy.Director General (BW),
Telecom Commission, Sanchar Bhauwan,
20, Ashoks Road,

New Oelhi - 110 D01,

3. The Asst. Director General (Cu),
M/o Communications,
Dept. of Telecommunications,
Sanchar Bhavan, 20 Asnocka Road,
New Delhi - 110 001.

4, The Chief Engineer (Civil),

% Telecom Civil Zone,
.. Dept. of Telecommunicationas,

5=1=885, Kothis Hyd-JGB 095,
S. The guperlﬂtendEnt ngineer (Civil),
*, Telecom “ivil “ircle, Dept, of Telecommunications,
" . "33-25-45,. Kasturibai Peata, Vijayawada-520 010.
6. S.Ayub Basha

++s+ Respondents

Lounsel for the Applicant - : Shri V.Venkateshwar Rao

Counsel for the Respondents @ Shri V.Rajeshwar Rac for RR 1 to
Shri S.Ramakrishna Rap for R-5

CORAM: r

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAME SHUWAR : MEMBER (3)
] Order per Hon'ble Shri R.Rangarsjan, Member (R) )
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ). |

Heard Sri S.Ramakrishna Rgo, counselror the .-Respondant
- No.6.a#d Sri V.Raejeshwar Rao, standing counsel for Ofticial O

Respondents. None fer the appiicant.

2 The applicant im this 0.A. who is an Executive Engineer |
(TCD), Thrupathi was transferred as Surveyor to Trivandrum and
Respondent No.6 was transferred ¢ige him by the impugned order :

No.7=10/97-C U G dt.21=10-57,

Je This 0.A. is filed to: asat-aside the impugned transfer i
order dt.21-10-97 issued by-Respondent No.,3 and to continue the

applicant in his present post st Tirupati with all consequential

bensfits,

4, When t he 0.A. was heard for admission haaring)an interim :

order was passed on 10=11-97 whereby Respondent Nge5 was directed |
. . |
not to relieve the applicant from ths post until further orders
. |
and Respondent Ne.3 was directed not to reliesve Respondent No.6

from his present post until furthsr ordar. Liberty was given

|
to the Responuent No.2 to dispose of the gpplicant's representa-
|

tion dt,.7-«11~57 on merits during the pendency of the case. It iq
stated that the interim order is strictly followed. i
|
Se The learnad counsel for the official respondents today |
produced an order No,1-10/97-CuWG Ot.3-2=-98 whereby the transfer
ordar - No.7=30/97-C 4 G dt.21-10-397 in respect of the applicant

and Regpondent No.6 are kept in absyance till further orders. |

Counsei Por the official fespandants submits that in view of

4§/ eeonde |




the above order 0.A. doss not surviva.

6. In view of the above, the 0.A. is dismissed but if the
order is going to be revived at & later date, the applicant should

be given atleast 10 days tima before his relief.

M

Te 0.,A. diaposed of . No costs.

«5.JAI-PRAAME SHUAR) (R.RANGARAJAN)
& Membar (J) Member (A)
A\
Dated:4th_March, 1998,
Dictated in Opan Court,.
avl/
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DA, 1508/97

Copy to:= | i
1. The Secretary, Ministry of Communications & Chairman,
Telacom Cemmission, Sanchar Bhavan, 20, Ashoka Road,
Naw Delhi. . '
2., The Sr. Dy, Diractor Ganeral (BW), Telecom Commission,
Sanchar Bhavsn, 20, Ashoka Road, Naw elhi, ‘
3. The Asst, Director General (CW), M/d Communications,
Dapt. of Telacommunications, Sanchar Bhavan, 20 Ashoka Road,
New Belhi, i '
4, The Chief Engineer (Civii), Talecom Civil Zone,
NDept, of Telecommunications, 33-25-45, Kasturibai Peta,
Vi jayawada, ' :
S .0One copy to Mr. VY,Venkateswasra Rao, Aduo¢éta, CAT., Hyd.
5. 0One copy to Mr. V.Rajsswara Reo, £8x Add1,CGSC., CAT., Hyd.
7. 0Ons copy to Mr. S.Eamakrishna Rac, Advocatse, CAT., Hyd.
8. One copy to D.R.(A), CAT., Hyd. )

9.

arr

One copy toldiii;f:gi;)L— | :
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3. In case the reaquest of *e applicant 48 considered and

accecded to, the counsel fé'r the petitioner |shall bri'ng the same

to thi notice of this Court by .a mpecial menticn in whick case
nothing would survive f‘urther,i‘?f-ot,-adjuc‘ica

tion. If the reguest
Of the

‘pplicant is turned down, the case whll b &tcicded on

the basis of tre counter to be -fileg Ey the responce nts.
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IN THE CENTRAL ADMINLSTRAIIVE TI:IBUNAL, IYDEFLBAL BurCH AT HYDE FABAD

C.ALHC. 1508/¢7,
' , Date of Qrder: 10-11-97.

Betweens

B.Venugopal;
- .o Applicant,
and

1. Union of India, : o R RN "
rep. by its Secretary/ Chaimmen
Ministry of Communications, anz
Telecom Commission, sSinchar shavan, 20,
~Asnoka Rozd, .ew Lelhi-1.

2. The Senior Deputy Director Ceneral (BW)
Telecom Cormigsion, Sanchar shavan,
20, Ashoka :0ad, New Dslhi-1,

&

3. The Assistant Director General (C.) DN T A%

Ministry of Communiceations, lept.of Teleconmunlcatloanﬁ{
Sanchar chavan, 20 ashoka Road, New Delhi-1. e e

4. The Chief mngineer (Civil)Telecom Civil <one,
Lept.of Telecommunications, 5-1-885, Koti; Hyderabad-85.

5. The Superintendent Bngineer$Civil)
Tzlucom Civil Circle, Lept.of Telecommuni cations,
33~-25-45, kasturibai Peta, Vijayawada-10. :

6. & S.Ayub Basha, Zurveyor of %Works,
Teiecom Civil Circle, Dept.of 1&1cccwmunlcetlon:,
Ponni Euildings, Fower House koad, Tiruvananthapuram,
Krala. ' :

) .. hespendents,

Mr. V.Venkatoswar Rao, hdvocate for the Applicar -,

Mr, V,Rajeswar rnz0, .C¢l.Cl:zl fer the Respondents,

COkAlMs ‘ '
‘ THE I'CGN'ILE »R. Heldo £00DRA ERASAD o MEMEER(Z.DMN)

THZ HON'ELE [#h,2.0.0.0 PANGESWAL L MEMILL(JUIL)
The Iribunal mede the following drder.-
I

Feard Sri V.Venkcteswar lao for the applicant and
v

Sri V,Rajeswar kao for the léspoudants

2. In vicew of the suomissicns at the bar and also the facts

rontained in the CA it iz decided to- -

a) Admit the caser
b) Dircct the Fespendents to file z reply -in four weeks;

c) Give liberty to the counsel for the respondents to make a
special mention of this case if he receives any instructions
in the matter garlier; ~

d) Direct kespondent No.5 not to relicve the epplicant fram his
present -post yntil further orders;

e) 8imilarly, direct R.No.3 not to relieve R.No.6 fron his
present post until further drders; and

f) Give liberty &b FRespondcnt No.2 to dispose of the applicant's
representatiorn 4t.7-11-87 on merits e¢ven during the
pendency of this case,
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k. SUPBRINSDIL. WD OF LEGLMELL(CIVIL) '\La Wl
LALECUM CIVIL (IACLe LPT OF TuLLCURFUNIC. I % Faaak" &

MI.\I.. 4 . P J'\”"'.J CLbT

vl ASSIST NI LILLUIVh (....:.-LI'\AL(GJ)
MINILTRY G QUAURICATIOWlG
OER D Ca JRLo S TBIICATIONS
or LR BHAVAR i3
120 ASHOKA huaw dé. LeiBI 110 001 é’

3325045 KNSTURIDAL BuTA VIJAY.WADA 520 010
\

BY GalER UF IRILUNLL IN OA 1508/97 FiLLu BY B VUUCUPAL
EX:.CUTIVE LNCINEIZR (CIVIL) TLLECGM CIVIL LIVILICN JIRUPATI LATLD
10«11-97 Ko FOULINT WO § WSMLLY SUrCRINTLILCLUT OF ENGIRELR (CIVIL)
TILLCOMN CIVIL CIiCLL LWET 08 TLLLOUM ViJA¥e. DA 1. LIR.CILL 3G Tu
LLLILVE THe P LICAND FiLM 13 DnITol. PCoUT UNTIL JUAMILE CIILES

Kows QMLLAT NO 3 NUNLLY THE AGSISTA T DlRuCTUh o EFR.L (CU)
MINTLTEY v GLIUNICANICHG Ladk T Lo JELLCCIGUNILVASION. §nd SHM. BHLVAL
NiJ DOLHI Io L1LuCThd HuT TC RolaaWi LOUTCN 0050 NOo 6 4.0,

AYUB DAGHA WURVLYOL OF hLultES Tool Ll CIVIL CIKCLL LubI OF ToL.(iit
PLUAY BUILLIMKSFOWER JOULE Fuds THINUVALLITHAT 0.3t MLRALA B O HIo
PLMR PLLSIND PO WiTIL L URL d Uiniio

Ko BPOULS.S HO 2 Vide, SullIln Z.PUSY LIRLCTU: “ilab.u (BY)

TLLLOUM COITILU3ION L2ICKCR CHAVAN Niw DILMI Io AT LIBLRTY TC LISF.ia

OF, THE APELICAT'S RLPA-C . AJT0N LT T7«11-97 Od MeRITS we .IILL o LLO.. 03

CodTR7L AI IWil TRILIVE JR:Cinl
HY L.k A\TAL BZIICH

--------------------------—------‘—

ot to be telegraphed:

' wAstlo. 1508/97 .. ~$LCTION L /ICLL 101
I
c-.r.s;yd.nench. Ce SECTION OFFiceR \r_h
qlal \dm~|tr3[wc Tﬂ'bnm
mtycz 10-11-97, Bydzcabad peocy,
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